IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

MYDERABAD BENCH : AT HYDERABAD

DA _1335/83,

P.Venkateswariilu

Us.

Dt, of Grder:27-4-94.

"o .AppliCant

1+ The Sr.Superintendent of Post Offices,
Hyderabad South East Division,

2. The Uirector
New Delhi=i.

Counsel for the

Counsel for the

CORAY 3

General Deparitment of Posts,

Applicant :

Respondents :

THE HON'BLE SHRI A.B.GORTHI

a0 e SDUndentS

Shri Krishna Devan

Shri N.R.Devraj, Sr.CGSC

: MEMBER  (A) -

THE HON'BLE SHRI T.CHANDRASEKHAR REDDY : MEMBER (3)

* * *

.....2.



To
1.

2.
3.
4.
5.
6.

(Order of the Divn, Bench passed by Hon ble
Shri A.B.GBrtni, Member (@A) ).

Learned counsel for the applicant Shri Krishna
Devan states that the gpplicant has been assured by tha
‘ wroik
Department that need?ull‘be done and that the applicant

accordingly instructed him to withdraw the O.A.

2, After hearing learned counsel for both the partiss

the 0.A. is dismissed as withdrawn. No order as tocecsts.,

EA\w— A _’}u‘,;rzugiffi
- (T.CHANDRASEKHAR REDDY/S (A.B.GORTHI)

Membsr (3) Member (A). .

B«

3 x ’ <
paieds ZTth fopdl, ode - (=
' @ t pen -0 ‘ Deputy Registrar(J)CcC

avl/
The Sr.Superintendent of Post Offices,
Hyderabad Sotth East Division, Hyderabad=-27.
The Lirector General Dept.of Posts, New Delhi-l.
One copy to Mr.Krishna Devan, Advocate, CAT.Hyd .
One copy to Mr . N.R.Devraj, Sr.CGSC.CAT.Hyd.
One spare copy. |
One copy to Library, CAT.Hyd.
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IN THE CENIRAL ADMINISTRATIVE. TRIBUJAL -
HYDERABAD BENCH AT HYDERADAD

VICE C’AIRNAN

THE HON'BLE MR, Z B,G RTITI 3 mNBER(AD)

THE HON'ELE MR.i;?QICE V.NEELADRI RAQD

THE HON'BLE MR.TCCHANDRASEKIAR REDDY
MEMBER(JUDL)

THE HON'DLE MRJ/.RANGARAJM,: M(&ADMN)
Dateds &)- %—1994'

ORDER/FEDGMERT

————

®.A/R.A./C.aiNo.
in
0.a.M0.  \33F \ﬁ%

T.A.NO, (W.ps )

Admigted gnd Interim Iirectiong
Issueld. .

Allowed

Disposed of with directiogs : '

Dismisse@. |

‘,Dismis ed ;s withdrawn{
Dismigsed for Default.

fReje ted/Ordered.

. No order as to coi;;i:,
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